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'219. SHItIMATI INDUMATI 
BHATTACHAR.YA: Will the Minister 
of FINANCE be pleased to state : 

<a> the contemplativD of Governmont 
In regard to tbe su •• estions that in 
order to avert th e crisis in the jute 
industry Government should curb tho 
Irow. of .,nthetic bal unit. by impos-i.. boa., duties on their manufacture 
and/or should waivo 'he ta,( burdon OIl 
jute loods ; 

t') the ste,., if any, taken/proposed 
in the matter; and 

(c), tho burden of dir ect and indirect 
taxes on jute industry as compared to 
such texes and duties on synthetic 
units 'I 

THE MINISTBR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b). The Government's attentitln has 
been drawn to the repJrted crisis in jute 
ind\utry and the need for giving relief 
t~ it. 

~) As re.arda the burden of dtreet 
taut', there i. no difference in the rates 
01 ta~ in respect of IlIComo dorived From 
j .. -te industry. and s,nthetic bag "nits. 
A, regards barden of irtdirect taxes on 
j"te goodl, vi .. n-vi.. Syntbetlc jute 
bqa, no study bas so far been made .. 

A.«o ... la N •• loa.Hsed Banks by 
Britlsll Natlonall of I_ian 

Orlaln. 

1228. SHRIMATI INOUMATI 
BHAT'PACHARYA : Will the Minister 
ofl PINANCE Ito pleasod to state: 

(a) whether the ltelerve Bank of 
lodia has imposed restrictions on open-
i.. ... operat;on or Blot accounts in 
_iouJlaeci bank. bY Britisb Dationals 
of Indian or... and bitth ItayiDI in 
IpIia. -cemporarUy with residential per-
nal. 

(b) if 10, tbe detail. thorool apd thQ 
reasons why such restrictions Iro cooll-
dered Deceasary; 

(c) whether such peraODl are !,«IIi-
r cd to U .. sfer all their 8IIOti in Britaio 
aDd/or to ropatriate the balaooe of tile 
alllOuut held by t,bem"l United K:ioa-
dom Banks; and 

(d) tho details of the Reserve Bank 
of Iodia's ord :rs and circulars in reprd 
thereto? 

THE MINISTER. OF STATB IN 
THB MINISTRY OF FINANCB 
(SHRI JANARDHANA POOJAR.Y) : 
(a) and (b) Tbere is no restriction on 
Indian nationals and persons of Indian 
origin resident abro:l d opening .on-
Resident aCCouiits with bank3 in India 
out of funds remitted from abroad or 
foreign exchange brought from abroad 
during their temporary visits to Iodia. 
Reserve Bank of India has ,ranted 
general permission to authorised dealers 
in foreign exchange for openinll such 
accounts. Non·Re~ident Acc'Junts .aro, 
however, required to be designated as 
Resident accounts immediately \,Ipon the 
return of the account-holder to India 
for takin6 up employment, c:nryinlon 
business or voc.ltion or fOJ: an, otber 
purpose with the intention 01 rosidioa io 
India. 

(c) British nationals of Indian origin 
are rcquired to surrender their for.ip 
currency/declare their balar.ces/assets 
held abroad to the Control within a 
period of three mont hs from their arri. 
val. However, general permilsioB to 
maintain and operat e foreign currency 
accounts has been ,ranted in case the, 
have come to India for employment 01 
a specified duration (irrcspectivc of the 
period) or for an assi Inment not exceed-
in, a period of throe years. 

(d) In pursuance or Oo\WfMlent 
orders iasued in 1 977. every perioD in, 
or resident in, India who OW81 OJ' IIoJds 
or who may tbereafter own or hold an, 
foreiaD exchange, whether in India or 
a,,"o84:, expressed in any Clltteucy ottier 
tban the cqrf'eney of Nepal or •••• 
shall. befor. tU ..u.tioa at/' /ctO 



month from the date o(this order, or in 
tlie case of a person who hereafter owns 
or holds such foreign exchange, within 
onc month of the dat e of his so owning 
or boldi ng, offer the same or cause it is 
t() be oft'ercd for sale to any autborised 
dealer against payment in rupees, at the 
ra'to ror the time being authorised by 
the Reserve Bank for oonversion into 
Indian currency of the foreign currency 
in whicb auch foreign excbanao is ex· 

_. (Sf.cd. 

This order, however, does n t apply 
to certain specified categories. 

1 .. log of Bank Drafts without 
Verificat ion 

'1221. SHR( HAFIZ MOHO. 
SJDDIQ :Will the Minister of PINANCB 
be 1'1 ~ased to state: 

(a) 'whether it is a fact that the bank s 
whether be they nationalized or not, con-
tribute to, a ,reat deal in black money 
by is~uina bank drafts of Jarge amounts 
without veriryinl the genuincss of the 
party charging exorbitant commission 
ratcs; and 

t, 

\b\ if so, whether there is any propo-
sal to issue &uitabl e instructions to the 
banks to follow cert~jn Dorms to be 
issued by your Ministry to check the 
arowth of blackmoney and evasion of 
t8X~. ? 

THE MINISTER OF STATE IN THE 
MINISTRY' OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and 
(b), It may not be ·c.)frect to say that 
the blnks contribute to a great deal in 
bl~ck money by issuing bank drafts. The 
banks. issue drafts as a normal bankinl 
facility 'lnd charle commiasiQo at rate. 
which arc within the ceiling prescribed 
byladiao Banks' Association. 

Mllslog Currenc)' Notes in Wads 
IlIuN by Bal.k, 

7222. SHal HAFIZ MO'HD. 
SIDDIQI: 'Wilt the Minister of 
FlNANCB be pleased to .tate : 

(a) '\fhether it" haa'·coln~ 'to the 
notice of' Government that new curre~cy 
notes in wads with stappling and plastic 
band intaot issued by ba~ ,have been 
found'10 be short in . Dumber . WJeD 
counted later after 1 cavins \he counter. 
in good faith; . 

(b) if so, the procedure to claim the 
shortage; and 

(c) the reasons for such lapse and the 
remedial measures taken to chock the 
possible fraud in the system ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE '(SHItI 
JANARDHANA POOJARY): (a¥ to 
(c). Reserve Bank of Ir:dia offices as 
also the currency chests generally offer 
to their constituents and members of 
public who receive no~es/note packets 
from them in payment or in exchange, 
reasonable facility to verify and satisfy 
themselves about thc corree tncss of the 
notes received by them before they leave 
the counters of the bank. The I)ersons 
receiving notes from banks are, tbere-
fore, expected to verify the correctness 
of the eash bc'orc leaving tho counter' 
and 'point out the shortage or any other 
deficiency in it to the bank officials on 
the spot for redressal. In such cases, 
the doficiency is immediately made good. 
If this is not done and any deficiency 
is found later on, tbe course open to 
the aggrieved party is to take, up the 
matter with the blntt's concerned branch 
along With. the deficient packer for in-
vestigatioll. However, in such cases 
banks are not expected to accept the 
responsibility for sborta-ge on the ground 
that "the aglrieved party h ,s failed to 
point out the deficiency bcfllre leaving 
the counter as the po~sjbility of tamper-
ing with tho. stap1ed packet .outs:de- the 
bank caDoot b~ rukd Out. The Rtsorve 
Bank of India has not laid down any 
producer for mak'ing c\~ims in such 
cases. . .. . .: ( '. ( 

At the No;, Presses" the. lIuIa.eriCJ.l 
accuracy of the Do~o'packe.ts il "cbeckeci/ 
rccbecled at different ItaIC'" ~ However, 
~ue to human and mechanic:al {. fad ... ,. 
In rare cases, a note packet m~\y co_i.' 
marlinal exccls or short piecos. The 




